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JATcO THe 3>-TH JAY OF NOVeMBER 1998

CORAM : HUM' BLE MR, S.L.JAIN, 3.m,

HUN'HLL MR. G.RAMAKRISHNAN, A M.

ORTGINAL APPLTCATION NC.1Z255 OF 1592

Rauhey Shyam S/c Narain,
R/o Village Chittey Mau,
F.Us Mahraunda,
sistrict Allzhabad,
oo Applicant

C/A Shri K.S.9axena, Advocate,

Versus

1. The Unicn of Indie ( The Gensral Managsr,

Morthern Railwey, Barcda Houss, Neu Jslhi,

2, The Jivisfonal R iluay Manager,
Northern Ruiluway,

Allahabadg.

3. The Sr, uvivisiunal Personnel Officer,

| Northsrn Railuay, 0.R.M. Office,
IC L -
ﬁllahﬂh.ﬁ. - r T




4, ANnE xure k=2 clearly discloses that the 'RPliﬁﬁﬂt

BROER

BY HUN'BLE MR. S.L.JATN, J.M.

This is an aepplication u/8 192 of the Administrative
Tribunel nct, 1985 FPor re-angagement &8 casuel labour wunder
J, k.M, Allahabad, to accord tempcorary status, to absorb by |
process of dmplement «nd back wagus Since 14.8.86 along

Jith costs,

2 A Noticus meant for the respondents were handed cver
to the clerk of ahri A.V.9rfvastaya, Aduccate standing counselj L
the respondents on 29,7.93. Inspite of it, the resp naents |

4id not appear tu defend the casa.

e The bricf fects of the case are that he has worked
a8 pcaSual labgur on daiiy wages in. the office of U.R.M.,
Northern Railway, Allahabad from 20.4.84 to 14.8.85 and
29.4.86 to 14.8.86 totzl working deys 2z5, Thus h@ bccomas:
entitled to temporary status, as hs has warked when the
producticn work was eveélable in view of pare 2001(i)(b) read
with pare 2003(d) of Indian Reailuay ctstablishment Mannual,
Volume-I11, He was cischarged on 14.8.66, His name must have
been on Live Casual Register. He is also entitled for
absorption «8 per rules, He méde the representation aated
7.2.92 but no action was taken on it., Hance this U.A. for

the atove seioc puelief,

| A - e .l

has worked from 20.4.65 to 14.8.65 total lhfiﬂmhfﬁn 0.4.86 ‘;}

" A ‘

to 14.6.86 total 108 days - umqu} ?iwgai:;jﬁfmﬁhi
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6. The applicant is entitled to be entered in his name n.- -
- in Live Casual Registesr c¢nd for temporary status as per rules t& :
. (1992 ScC ( L & 5) 611 Union of India ando thers v, Basant i
' b= o
Lal «nd o thers. His representation has hot found favour p‘{
with tre authorities. =

> ' E.J rl. S

s In the result, d.&. is allowed, respondents are
directed to award temporary étatus to tﬁa ?pplicint, his
name be entered in Live Cesual Hagiﬂi:ur,an'gaga‘é him on ths
dveilability of uwork, and coneider his. case for absorption

as per rulss,

8. As respondents have not defended the cass, the

applicent is ordsred to bear his own costs,
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